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ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi — 110001

Dated: 27" May, 2025
6 Jyaishtha, 1947 (Saka)

NOTIFICATION

No. 508/LDK/2025(DEO):- In pursuance of Sub-section (1) and (2) of Section 13AA of the
Representation of the People Act, 1950 (43 of 1950) and in supersession of notifications issued
earlier in this behalf, the Election Commission of India, in consultation with the Government of
Union Territory of Ladakh, hereby designates the officers specified in column (3) of the table
below as the District Election Officer of the District in the Union Territory of Ladakh specified

in column (2) of the said table against such officer:-

TABLE
SI. No. Name of District Designation of District Election Officer
1) (2) 3
1 Leh Deputy Commissioner, Leh
2 Kargil Deputy Commissioner, Kargil

By Order,
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ELECTION COMMISSION OF INDIA
Date: 2025.08.18
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ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi — 110001

Dated: 27t May, 2025
6 Jyaishtha, 1947 (Saka)

NOTIFICATION

No. 508/LDK/2025(A0):- In exercise of the powers conferred by sub-rule (1) of Rule 23 and
sub rule (1)(c) of Rule 27 of the Registration of Electors Rules, 1960 and in pursuance of the
provisions of clause (a) of Section 24 of the Representation of the People Act, 1950, the Election
Commission, in supersession of its notifications issued earlier in this behalf, hereby designates
the Officers mentioned in column (1) to be the Appellate Officer for the area of jurisdiction
shown against them in column (2) to whom an appeal shall lie, from any decision, under rule 20,
rule 21 or rule 21 A of the Registration of Electors Rules,1960 and Section 22, Section 23 of the

Representation of the People Act, 1950, in the Union Territory of Ladakh, namely:-

TABLE
Designation of the Appellate Area of Jurisdiction
Officer
(1 2
Deputy Commissioner, Ladakh Parliamentary Constituency
Leh

By Order,

SONAM Digitally signed by
SONAM CHOSJOR (ASHWANI KUMAR MOHAL)

: SECRETARY
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“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”
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